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HDFC ERGO General Insurance Company Limited 

 

BUSINESS SURAKSHA CLASSIK POLICY 

 

Whereas the Insured named in the Schedule and carrying on the business as described in the Schedule of 
this policy has applied to HDFC ERGO General Insurance Company Limited (hereinafter called "The 
Company") by a written proposal and declaration which shall be the basis of this contract and be deemed to 
be incorporated herein for the insurance hereinafter contained and has paid the premium for the sections 
stated in the Schedule. 

The Company hereby agrees subject to the terms and conditions contained herein or endorsed or otherwise 
expressed hereon that if the Insured shall sustain LOSS of or DAMAGE to property or incur liability at any 
time during the period of insurance stated herein or any subsequent period in respect of which the Insured 
shall have paid and the Company shall have accepted the premium required for the Company to provide 
coverage to the Insured during the period of this policy or for the renewal thereof the Company will pay to 
the Insured the value at the time of happening of such loss of the property so lost or the amount of such 
damage or the amount of liability incurred as the case may be and in respect of which coverage is provided 
under this policy but not exceeding in any one period of insurance in respect of each of the several 
items/sections specified herein the sum set opposite thereof respectively. 

SECTION I – FIRE & ALLIED PERILS 

 
THE COMPANY AGREES that if the Property insured described in the said Schedule or any part of such 
Property be destroyed or damaged by any of the perils specified hereunder, the Company shall pay to the 
Insured the value of the Property at the time of the happening of its destruction or the amount of such 
damage or at its option reinstate or replace such property or any part thereof 

 

1. Fire 

Excluding destruction or damage caused to the Property insured by  
a) i) its own  fermentation ,natural heating or spontaneous combustion. 

 ii) its undergoing any heating or drying process.  
 
b) burning of Property insured by order of any Public Authority.  
 

2. Lightning 

 

3. Explosion/Implosion 

Excluding loss, destruction of or damage 
a) to boilers (other than domestic boilers), economizers or other vessels, machinery or apparatus (in  
        which steam is generated) or their contents resulting from their own explosion/implosion, 
b)    caused by centrifugal forces. 
 

4. Aircraft Damage 

Loss, Destruction or damage caused by aircraft, other aerial or space devices and articles dropped 
therefrom excluding loss, destruction or damage caused by pressure waves.  
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5. Riot, Strike and Malicious Damage 

Loss of or visible physical damage or destruction by external violent means directly caused to the Property 
insured but excluding those caused by 
 
a) total or partial cessation of work or the retardation or interruption or cessation of any process or 
operations or omissions of any kind.  
 
b) permanent or temporary dispossession resulting from confiscation, commandeering, requisition or 
destruction by order of the Government or any lawfully constituted Authority.  
 
c) permanent or temporary dispossession of any building or plant or unit or machinery resulting from the 
unlawful occupation by any person of such building or plant or unit or machinery or prevention of access to 
the same.  
 
d) burglary, housebreaking, theft, larceny or any such attempt or any omission of any kind of any person 
(whether or not such act is committed in the course of a disturbance of public peace) in any malicious act. 
 
Terrorism Damage Exclusion Warranty 
 
This Policy excludes loss, damage, cost or expense of whatsoever nature directly or indirectly caused by, 
resulting from or in connection with any act of terrorism regardless of any other cause or event contributing 
concurrently or in any other sequence to the loss.  
 
For the purpose of this exclusion, an act of terrorism means an act or series of acts, including but not limited 
to the use of force or violence and/or the threat thereof, of any person or group(s) of persons, whether 
acting alone or on behalf of or in connection with any organisation(s) or government(s), or unlawful 
associations, recognized under Unlawful Activities (Prevention) Amendment Act, 2008 or any other related 
and applicable national or state legislation formulated to combat unlawful and terrorist activities in the nation 
for the time being in force, committed for political, religious, ideological or similar purposes including the 
intention to influence any government and/or to put the public or any section of the public in fear for such 
purposes. 
 
This exclusion also includes loss, damage, cost or expense of whatsoever nature directly or indirectly 
caused by, resulting from or in connection with any action taken in controlling, preventing, suppressing or in 
any way relating to the above. 
 

6. Storm, Cyclone, Typhoon, Tempest, Hurricane, Tornado, Flood and Inundation  

Loss, destruction or damage directly caused by storm, cyclone, typhoon, tempest, hurricane, tornado, flood 
or inundation   excluding those resulting from earthquake, volcanic eruption or other convulsions of nature. 
Wherever earthquake cover is given as an “add on cover” the words “excluding those resulting from 
earthquake volcanic eruption or other convulsions of nature” shall stand deleted. 

 

7. Impact Damage  

Loss of or visible physical damage or destruction caused to the Property insured due to impact by any rail/ 
road vehicle or animal by direct contact not belonging to or owned by  
a) the Insured or any occupier of the Property insured  or  
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b) the Insured’s employees while acting in the course of their employment.  
 

8. Subsidence and Landslide including Rock slide 

Loss, destruction or damage directly caused by subsidence of part of the site on which the Insured property 
stands or land slide/rock slide excluding:  
 
a) the normal cracking, settlement or bedding down of new structures  
b) the settlement or movement of made up ground  
c) coastal or river erosion  
d) defective design or workmanship or use of defective materials  
e) demolition, construction, structural alterations or repair of any property or ground works or 
excavations.  
 
9. Bursting and/or Overflowing of Water Tanks, Apparatus and Pipes 
 

10. Missile Testing operations  

 
11.  Leakage from Automatic Sprinkler Installations  
Excluding loss, destruction or damage caused by  
a) repairs or alterations to the buildings or premises in which the Property insured is situated 
b) repairs, removal or extension of the Sprinkler Installation 
c) defects in construction  known to the Insured.  
 

12. Bush Fire 

Excluding loss, destruction or damage caused by forest fire.  
 
PROVIDED that the liability of the Company shall in no case exceed in respect of each item the sum 
expressed in the said Schedule to be insured thereon or in the whole the total Sum Insured hereby or such 
other sum or sums as may be substituted therefor by memorandum hereon or attached hereto signed by or 
on behalf of the Company. 

Exclusions under Section I 

 
1. This section does not cover (not applicable to policies covering dwellings) Excess/ Deductible as 
mentioned in the schedule. 
 

2. Loss, destruction or damage caused by war, invasion, act of foreign enemy, hostilities or war like 
operations (whether war be declared or not), civil war, mutiny, civil commotion assuming the proportions of 
or amounting to a popular rising, military rising, rebellion, revolution, insurrection or military or usurped 
power. 

 

3. Loss, destruction or damage directly or indirectly caused to the Property insured by  
 

a)  ionizing radiations or contamination by radioactivity from any nuclear fuel or from any nuclear waste from 
the combustion of nuclear fuel  
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b)  the radioactive toxic, explosive or other hazardous properties of any explosive nuclear assembly or 
nuclear component thereof  
 
4. Loss, destruction or damage caused to the Property insured by pollution or contamination excluding  
 
a) pollution or contamination which itself results from a peril hereby insured against.  
b) any peril hereby insured against which itself results from pollution or contamination  
 
5. Loss, destruction or damage to bullion or unset precious stones, any curios or works of art for an 
amount exceeding Rs. 10000/-, manuscripts, plans, drawings, securities, obligations or documents of any 
kind, stamps, coins or paper money, cheques, books of accounts or other business books, computer 
systems records, explosives unless otherwise expressly stated in the section. 
 
6. Loss, destruction or damage to the stocks in cold storage premises caused by change of temperature.  
 
7. Loss, destruction or damage to any electrical machine, apparatus, fixture, or fitting arising from or 
occasioned by over-running, excessive pressure, short circuiting, arcing, self heating or leakage of 
electricity from whatever cause (lightning included) provided that this exclusion shall apply only to the 
particular electrical machine, apparatus, fixture or fitting so affected and not to other machines, apparatus, 
fixtures or fittings which may be destroyed or damaged by fire so set up.    
  

8. Expenses necessarily incurred on (i) architects, surveyors and consulting engineer's fees and (ii) debris 
removal by the Insured following a loss, destruction or damage to the Property insured by an insured peril in 
excess of 3% and 1% of the claim amount respectively.  

 

9. Loss of earnings, loss by delay, loss of market or other consequential or indirect loss or damage of any 
kind or description whatsoever.  
 
10. Loss, or damage by spoilage resulting from the retardation or interruption or cessation of any process 
or operation caused by operation of any of the perils covered. 
 
11. Loss by theft during or after the occurrence of any insured peril except as provided under Riot, Strike, 
Malicious and Terrorism Damage cover. 
 
12. Any loss or damage occasioned by or through or in consequence directly or indirectly due to 
earthquake, volcanic eruption or other convulsions of nature. 
 
13. Loss or damage to Property insured if removed to any building or place other than in which it is herein 
stated to be insured, except machinery and equipment temporarily removed for repairs, cleaning, 
renovation or other similar purposes for a period not exceeding 60 days. 
 
SPECIAL CONDITIONS APPLICABLE TO SECTION I 
 
1. All insurances under this section shall cease on expiry of seven days from the date of fall or 
displacement of any  –building in which the Property insured is situated or part thereof or of the whole or 
any part of any range of buildings or of any structure of which such building forms part. 
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 Provided such a fall or displacement is not caused by insured perils, loss or damage which is  covered 
by this section or would be covered if such building, range of buildings or structure were insured under this 
section.  

 Notwithstanding the above, the Company subject to an express notice being given as soon as possible 
but not later than seven days of any such fall or displacement may agree to continue the insurance subject 
to revised rates, terms and conditions as may be decided by it and confirmed in writing to this effect.  

 
2. If the Company at its option, reinstates or replaces the Property insured which is damaged or 
destroyed, or any part thereof, instead of paying the amount of the loss or damage, or joins with any other 
Company or Insurer(s) in so doing, the Company shall not be bound to reinstate exactly or completely but 
only as circumstances permit and in reasonably sufficient manner, and in no case shall the Company be 
bound to expend more in reinstatement than it would have cost to reinstate such Property insured as it was 
at the time of the occurrence of such loss or damage nor more than the Sum Insured by the Company 
thereon. If the Company so elects to reinstate or replace any Property insured which is damaged or 
destroyed, the Insured shall at his own expense furnish the Company with such plans, specifications, 
measurements, quantities and such other particulars as the Company may require, and no acts done, or 
caused to be done, by the Company with a view to reinstatement or replacement shall be deemed an 
election by the Company to reinstate or replace.  
 
If in any case the Company shall be unable to reinstate or repair the Property insured which is damaged or 
destroyed, because of any municipal or other regulations in force affecting the alignment of streets or the 
construction of buildings or otherwise, the Company shall, in every such case, only be liable to pay such 
sum as would be requisite to reinstate or repair such Property insured if the same could lawfully be 
reinstated to its former condition.  
 
3.  At all times during the period of insurance of this policy the insurance cover will be maintained to the 
full extent of the respective Sum Insured in consideration of which upon the settlement of any loss under 
this policy, pro-rata premium for the unexpired period from the date of such loss to the expiry of period of 
insurance for the amount of such loss shall be payable by the Insured to the Company.  
 
The additional premium referred above shall be deducted from the net claim amount payable under the 
section. This continuous cover to the full extent will be available notwithstanding any previous loss for which 
the Company may have paid hereunder and irrespective of the fact whether the additional premium as 
mentioned above has been actually paid or not following such loss. The intention of this condition is to 
ensure continuity of the cover to the Insured subject only to the right of the Company for deduction from the 
claim amount, when settled, of pro-rata premium to be calculated from the date of loss till expiry of the 
policy.  

 
Notwithstanding what is stated above, the Sum Insured shall stand reduced by the amount of loss in case 
the Insured immediately on occurrence of the loss exercises his option not to reinstate the Sum Insured as 
above.  

SECTION II - BURGLARY/ HOUSE BREAKING EXTENSION RIDER 
Attached to and forming part of Business Suraksha Classik Policy No.______________ 
 
The Company will indemnify the Insured to the extent of the intrinsic value of - 
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1. any loss of or damage to property belonging to the Insured or held in trust or on commission for 
which he is responsible or any part thereof whilst contained in the premises described in the Schedule 
hereto due to burglary or house-breaking (theft following upon an actual forcible and violent entry of and/or 
exit from the premises) or hold-up; 
2. damage caused to the premises resulting from burglary and/or housebreaking or any attempt 
thereat, any time during the period of insurance up to 5% of the Sum Insured for all contents. 
 
Provided always that the liability of the Company shall in no case exceed the Sum Insured stated against 
each item or total Sum Insured stated in the Schedule. 

 

EXCLUSIONS UNDER SECTION II 
 
The Company shall not be liable in respect of - 
 
1. a) Gold,  silver or articles made of  precious metals  , watches or jewellery or precious stones  
 or models or coins or curios, sculptures, manuscripts, rare books, plans, medals, moulds,  
 designs, deeds, bonds, bills of exchange, bank, treasury or promissory notes, cheque, money,  
 securities, stamps, collection of stamps, business books or papers, motor vehicle unless   
 specifically insured. 
 
 b) Any goods lying outside such portion of the Premises insured as is enclosed, unless specifically insured. 
 
2. Loss or damage where any inmate or member of the Insured’s household or his business staff or any 
other person lawfully in the premises in the business is concerned in the actual theft or damage to any of 
the articles or premises or where such loss or damage has been expedited or in any way assisted or 
brought about by any such person or persons. 
 
3. Loss or damage which is recoverable under any other section of this policy. 
 
4. Loss of money and/or other property abstracted from a safe following the use of the key to the said safe 
or any duplicate thereof belonging to the Insured, unless such key has been obtained by assault or violence 
or any threat thereof.  
 
Loss or damage if the premises shall have been l;eft uninhabited by day and night for seven or more 
consecutive days and nights unless, in every case, the consent of the Company to the continuance of the 
insurance thereon is obtained and signified on the policy  
 
SUM INSURED – BASIS OF VALUATION (AS APPLICABLE) 
A. Sum Insured must represent market value of the property insured which means current replacement 
value of the item as new at the time of loss or damage less due allowance for betterment, wear & tear and 
obsolescence. 
B. Reinstatement Value basis.  
 
 
SPECIAL CONDITION UNDER THIS SECTION 
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MAINTENANCE OF BOOKS AND KEYS: The Insured shall keep a daily record of the amount of cash 
contained in the safe or strong room and such record shall be deposited in a secure place other than the 
safe or strong room and produced as evidence in support of a claim under this policy.  The keys of the safe 
or strong room shall not be left on the premises out of business hours, unless the premises are occupied by 
the Insured or any other permanent employee of the Insured in which case such keys if left on the premises 
shall be deposited in a secure place not in the vicinity of the safe or strong room. 
 
 
SECTION III – PLATE GLASS AND SANITARY FITTINGS EXTENSION RIDER 
 
Attached to and forming part of Business Suraksha Classik Policy No.______________ 
 
Notwithstanding anything contained in the policy or any of its endorsements or Riders hereto, it is agreed 
and declared that in consideration of the agreed premium being paid by the insured to the company the 
following coverage section is included under the policy effective the date stated herein. Subject to the terms 
and provisions including the general conditions and general exclusions of the policy and all endorsements 
thereon. 

 

SECTION III – GLASS AND SANITARY FITTINGS 

If there shall be an accidental breakage (which for the purpose of this Policy shall not include damage by 
scratches) of any of the Glass or Sanitary fittings mentioned in the Schedule, the Company shall pay or 
make good to the Insured the intrinsic value of such glass up to the Sum Insured specified in the Schedule 
against each item. 

 

SUM INSURED :    Sum Insured shall be on Reinstatement Value basis. 

 

BASIS OF INDEMNITY:  Basis of indemnity shall be on Reinstatement Value.  If the Sum Insured is less 
;than the replacement value of property then the Insured shall be considered his own insurer for the 
difference between Sum Insured and cost of replacement and accordingly shall bear a rateable proportion 
of the damage. Each insured item if more than one, shall be separately subject to this condition. 

 

PROVIDED that the Company will not be liable for any misdescription of the glass insured and that unless 
expressly stated in the Schedule all glass shall be considered plain and of ordinary glazing quality and 
without Embossing, Silvering, Lettering, Bending or Ornamental work of any kind. Further that the Company 
shall not be responsible for breakage of any lettering mentioned in the Schedule unless such breakage be 
caused by or consequent upon the breakage of the glass to which it is affixed. 

 

DEFINITION: 

 

Glass : Glass means fixed plain glass and mirrors in or on the insured premises excluding painting, tinting, 
embossing or ornamental works on the glass unless expressly stated and value included in the Sum 
Insured 

 

Sanitary Fittings :  Sanitary fittings means fixed wash basins, pedestals, sinks, lavatory pans and cistern 
contained in the insured premises. 
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SPECIAL CONDITIONS UNDER THIS SECTION 

1. This section does not cover:- 

a) Excess stated in the schedule 

b) Breakage or damage during removal, alterations and/or repairs in or about the premises 

c) Disfiguration or scratching or damage of glass sanitary fittings other than the fracture extending 
through the entire thickness of glass, sanitary fittings. 

d) Breakage of glass, sanitary fittings which are not completely and securely fixed 

e) Cracked or imperfect glass. 

f) The removal or replacement of any fittings or fixtures in order to replace glass 

g) Any loss or damage arising from the interruption of or delay in the Insured's business during the 
time intervening between occurrence of any breakage and of reglazing. 

h) Terrorism Damage 

 

2.  All the glass described by this Policy is insured only so long as it is fixed. If there be any alteration 
of the premises, or in the tenancy sub-tenancy occupancy of, or business carried on in the buildings 
containing the Glass described in this policy, or if the premises should become uninhabitable or disused, 
then and in every such case the same must be immediately notified to the Company and if the risk is 
increased the Company shall have the option of charging a suitable extra premium or of refusing to 
continue the Insurance. 

 

3.   The Company will indemnify the Insured in respect of loss or damage to fixed plate glass in the 
Insured premises by accidental breakage provided that the liability of the Company in respect of any one 
loss or all losses in any one period of insurance is limited to the Sum Insured set against the items stated in 
the Schedule. 

 
 
SECTION IV - NEON SIGN/GLOW SIGN/HOARDING EXTENSION RIDER 
Attached to and forming part of Business Suraksha Classik Policy No.______________ 
 

The Company will indemnify the Insured in respect of loss of or damage to NEON SIGN/GLOW 
SIGN/HOARDING belonging to the Insured by 

1.  Accidental external means 

2.  Theft/burglary 

3.  Fire, lightning, external explosion/Implosion 

4.  Aircraft or articles dropped therefrom 

5.  Riot, strike or malicious act  

6.  Earthquake (fire and/or shock) subsidence and land slide including rockslide damage 

7.  Flood, inundation, storm, tempest, typhoon, hurricane, tornado or cyclone. 

8.  Impact damage by rail/ road vehicle or animal.  

 

Special Exception: 

The Company shall not be liable in respect of 

1.  Excess as stated in Schedule. 
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2. The fusing or burning out of any Bulbs and/or Tubes arising from short circuiting or arcing or 
 any other mechanical/electrical breakdown or faults. 

3. The action of sun (resulting in wear and tear) 

4.  Mechanical or electrical breakdown failures or breakages and/ or over-running and/ or heating and/ or 
overloading or strains. 

Sum Insured - Sum Insured shall be on Reinstatement Value basis  

Basis Of Indemnity:  Basis of indemnity shall be on Reinstatement Value.  If the sum insured is less than 
the replacement value of property then the Insured shall be considered his own insurer for the difference 
between Sum Insured and cost of replacement and accordingly shall bear a rateable proportion of the 
damage.  Each insured item if more than one, shall be separately subject to this condition. 

 

 

 

SECTION V - BREAKDOWN OF ELECTRICAL AND MECHANICAL APPLIANCE EXTENSION RIDER 

Attached to and forming part of Business Suraksha Classik Policy No.______________ 
 
Subject to the terms, exceptions, exclusions, provisions and conditions contained herein or endorsed  
hereon, the Company will at its own option by payment or reinstatement or repair indemnify the Insured 
against unforeseen and sudden physical damage by any cause not hereinafter excluded to any Property 
insured specified in the attached Schedule(s) whilst in the premises therein mentioned necessitating its 
immediate repair or replacement.  This section shall apply to the Property insured after successful 
completion of their performance/acceptance tests, whether they are at work or at rest, or being dismantled 
for the purpose of cleaning or overhauling, or in the course of the aforesaid operations themselves, or when 
being shifted within the aforesaid premises, or during subsequent re-erection. The liability of the Company 
for any one item of the Property insured shall not exceed in the aggregate in any one period of insurance 
the Sum Insured set against such Property insured in the attached Schedule(s), unless the Sum Insured 
under such item is reinstated after occurrence of a claim for the balance period. 
 
EXPENSE FOR LOSS MINIMIZATION 
 
The following provision is applicable if the Insured has opted for this extension. 
 
This Policy also includes expenses for loss minimization necessarily incurred by The Insured to prevent any 
aggravation of an Insured Loss following a loss or damage at any Insured’s Premises specified in The 
Schedule, including moving / shifting of property if this contributes to loss minimization, subject to a limit per 
loss as per schedule. Limit: Upto Per event and in aggregate as agreed and specified in Schedule  
 
 
EXCEPTIONS UNDER SECTION V 
 
The company shall not be liable under this section in respect of - 
                    
1. Loss, damage and/or liability caused by or arising from or in consequence, directly or indirectly of fire 
including extinguishment of a fire or clearance of debris and dismantling necessitated thereby, smoke, soot, 
aggressive substance, lightning, explosion of any kind (other than bursting or disruption of turbines, 
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compressors, cylinders of steam   engines, hydraulic cylinders or fly wheels or other apparatus subject to 
centrifugal force, internal pressure) theft, collapse of buildings, subsidence, landslide,  rockslide, water  
which escapes from water containing apparatus,  flood, inundation, storm, tempest, earthquake, volcanic 
eruption  or other  Acts  of  God, impact of land borne  or  waterborne  or  airborne  craft  or  other  aerial  
devices  and/or  articles dropped therefrom. 
 
      Any loss or damage by fire within the electrical appliances and installation insured by this Policy arising 
from or occasioned by overrunning, excessive pressure, short circuiting, arcing, self heating or leakage of 
electricity, from whatever cause (lightning included), is covered; provided that this extension shall apply only 
to the particular electrical machine; apparatus fixture fitting or portions of the electrical installation so 
affected and not to other machines, apparatus, fixtures fittings or portions of the electrical installation which  
may  be destroyed or damaged by fire so set up. 
 
2. Accident, loss, damage/and/or liability resulting from overload experiments or tests requiring the 
 imposition of abnormal conditions. 
 
3. Gradually developing flaws, defects, cracks or partial fractures in any part not necessitating 
 immediate stoppage, although at some future time repair or renewal of the parts affected may be 
 necessary. 
 
4. Deterioration of or wearing away or wearing out of any part of any machine caused by or  naturally 
resulting from normal use or exposure. 
 
5. Loss, damage and/or liability caused by or arising out of the willful act, willful neglect or gross         
 negligence of the Insured or his responsible representatives. 
 
6. Liability assumed by the Insured by agreement unless such liability would have attached to the ;
 Insured notwithstanding such agreement. 
 
7. Loss, damage and/or liability due to faults or defects existing at the time of commencement of this  
 insurance and known to the Insured or his responsible representative but not disclosed to the 
 company. 
 
8. Loss of use of the Insured's plant or property of any other consequential loss incurred by the Insured. 
 
9. Loss, damage/and/or liability due to explosions in chemical recovery boilers, other than pressure 
explosions e.g. smelt, chemical, ignition, explosions etc.   
 
SPECIAL EXCLUSIONS – 
 
The Company shall not be liable for - 
 
1. The  Excess, as stated in the Schedule, to be first borne by the Insured out of each and every claim; 
where more than one item is damaged in one and the same occurrence, the Insured shall not, however, be 
called upon to bear more than the highest Excess applicable to any one such item; 
 
2. Loss of or damage to belts, ropes, chains, rubber tyres, dies, moulds, blades, cutters, knives or 
exchangeable tools, engraved or impression cylinders or rolls; objects made of glass, porcelain, ceramics, 
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all operating media (e.g. lubricating oil, fuel, catalyst, refrigerant, dowtherm), felts, endless conveyor belts or 
wires, sieves, fabrics, heat resisting and anti-corrosive lining and parts of similar nature, packing material, 
parts not made of metal (except insulating material) and non-metallic lining or coating of metal parts. 
 
3. Loss or damage for which the manufacturer or supplier or repairer of the Property insured is 
responsible either by law or contract. 
 
In any action, suit or other proceeding where the Company alleges that by reason of the provisions of the 
exceptions or exclusions above, any loss, destruction, damage or liability is not covered by this insurance, 
the burden of proving that such loss, destruction, damage or liability is covered shall be upon the Insured. 
 
PROVISIONS - 
 
1.  SUM INSURED – 
 
It is the requirement of this Insurance that the Sum Insured shall be equal to the cost of replacement of the 
Property insured by new property of the same kind and same capacity which shall mean its replacement 
cost including freight and customs duties, if any, and erection costs. 
 
2.  BASIS OF INDEMNITY – 
 
a) In cases where damage to the Property insured can be repaired, the Company will pay expense 
necessarily incurred to restore the damaged Property insured to its former state of serviceability plus the 
cost of dismantling and re-erection incurred for the purpose of effecting the repairs as well as ordinary 
freight to and from a repair shop, customs duties if any to the extent such expenses have been included in 
the Sum Insured. If the repairs are executed at a workshop owned by the Insured the Company will pay the 
cost of materials and wages incurred for the purpose of the repairs plus a reasonable percentage to cover 
overhead charges. 
 
No deduction shall be made for depreciation in respect of parts replaced except for (i) wear and tear parts 
and (ii) parts for which manufacturers have specified a fixed life for use and the like but the value of any 
salvage will be taken into account. 
 
If the cost of repairs as detailed hereinabove equals or exceeds the actual value of the machinery insured 
immediately before the occurrence of the damage the settlement shall be made on the basis provided for in  
(b) below. 
 
b)   In cases where the Property insured is destroyed, the Company will pay the actual value of the 
Property insured immediately before the occurrence of the loss including costs for ordinary freight erection 
and customs duties if any provided such expenses have been included in the Sum Insured, such actual 
value to be calculated by deducting proper depreciation from the replacement value of the said Property 
insured. The Company will also pay any normal charges for the dismantling of the Property insured 
destroyed but the salvage will be taken into account. 
 
 
SECTION VI - ELECTRONIC EQUIPMENT INSURANCE EXTENSION RIDER 
 
Attached to and forming part of Business Suraksha Classik Policy No.______________ 
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Subject to and/or in consideration of the Insured having paid to the Company the premium mentioned in the 
Schedule and subject to the terms, exclusions, conditions and provisions contained herein or endorsed 
hereon the Company will indemnify the Insured in the manner and to the extent hereinafter provided. 
 
This Section shall apply to the insured items (only after successful completion of their 
;performance/acceptance test whether they are at work or at rest or being dismantled for the purpose of 
cleaning or overhauling or in the course of aforesaid operations themselves or when being shifted within the 
premises mentioned in the Schedule  or during subsequent re-erection. 
 
The liability of the Company for any one item of the Property insured shall not exceed in aggregate in any 
one period of Insurance the Sum Insured set against such items in the attached Schedule(s) unless the 
Sum Insured under such item is reinstated after occurrence of a claim for balance period. 
 
 
 
 
EQUIPMENTS - 
 
All electronic equipments like computers, medical, biomedical, micro- processors; audio/visual equipments 
including the value of systems software may be covered under this section. The term equipment shall 
include the entire computer system consisting of CPU, keyboards, monitors, printers, stabilizers, UPS, 
system software etc.  
 
Dish antenna is excluded from the scope of cover under this section.  Further portable electronic 
equipments like notebook, lap top computer, sonography machine are also excluded under this section. 
 
SCOPE OF COVER – 
The Company hereby agrees that in the event that the Property insured or any part thereof entered in the 
Schedule shall suffer any unforeseen and sudden physical loss or damage from any cause, other than 
those specifically excluded, in a manner necessitating repair or replacement, the  Company  will indemnify  
the  Insured  in respect of such  loss  or  damage  as hereinafter  provided by payment in cash, replacement  
or  repair (at  their  own option) up to an amount not exceeding in  any  one year  of insurance in respect of 
each of the items  specified  in the  Schedule the sum set opposite thereto and not  exceeding  in all the 
total sum expressed in the Schedule as insured hereby. 
 
 
EXCLUSIONS UNDER SECTION VI 
 
The Company will not indemnify the Insured in respect of loss, damage or liability directly caused by or 
arising out of or aggravated by - 
 
1. Cessation of work whether total or partial. 
2. Cost Incurred/time involved in the movement of machinery and/or any other property and/or personnel 
outside the territorial limits of India other than the cost of delivery of replacements for machinery lost or 
damaged. 
 
3. Misalignment of the Property insured not accompanied by damage otherwise covered by this section. 
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4. Loss of or damage to the Property insured covered under this section falling under the terms of the 
maintenance agreement. 
 
5. Loss destruction or damage directly occasioned by pressure wave caused by aircraft and other aerial 
devices traveling at sonic or supersonic speeds. 
 
In any action, suit or other proceedings where the Company alleges that by reason of the provisions of the 
above exclusions any loss, destruction, damage or liability is not covered by this insurance, the burden of 
proving that such loss, destruction, damage or liability is covered shall be upon the Insured. 
 
SPECIAL EXCLUSION TO SECTION VI 
 
The Company shall not, however, be liable for - 
1.   the  Excess  stated in the Schedule to  be  borne  by  the Insured in any one occurrence; if more than 
one item is  lost  or damaged  in  one occurrence, the Insured shall not,  however,  be called  upon   to  bear  
more  than  the  highest  single  Excess applicable to such  items; 
 
2. loss or damage caused by any faults or defects existing  in the Property insured at the  time  of 
commencement of the present  insurance  within  the knowledge  of the Insured, or his representatives,  
whether  such faults or defects were known to the company or not; 
 
3. loss  or  damage as a direct consequence  of  the  continual influence of operation (e.g. wear 
 and tear, cavitations, erosion, corrosion, incrustation) or  of  gradual  deterioration  due  to 
 atmospheric conditions; 
 
4. any costs incurred in connection with the elimination of  functional failures unless such failures 
 were caused by an  indemnifiable loss of or damage to the Property insured; 
 
5. any costs incurred in connection with the maintenance of the Property  insured , such exclusion    also 
applying to parts exchanged in the course of such maintenance operations; 
 
6. loss or damage for which the manufacturer or supplier of the Property insured is responsible 
 either by law or under contract; 
 
7. loss of or damage to rented or hired equipment for which the  owner  is responsible either by 
 law or under a lease and/or maintenance agreement; 
 
8.  consequential loss or liability of any kind or description; 
 
9. loss of or damage to bulbs, valves, tubes,  ribbons,  fuses,  seals,  belts, wires, chains, rubber 
 tyres,  exchangeable  tools, engraved  cylinders, objects made of glass, porcelain or ceramics  
 sieves or  fabrics, or any operating media (e.g. lubricating oil,  fuel, chemicals); 
 
10. aesthetic defects, such as scratches on painted polished or enamelled surfaces. 
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In respect of the parts mentioned under 9) and 10) above the Company shall be liable to provide 
compensation in the event that such parts are effected by an indemnifiable loss or damage to the Property 
insured. 
 
PROVISIONS APPLYING TO SECTION – VI 
 
SUM INSURED – 
 
It is a requirement of this insurance that the Sum Insured shall be equal to the cost of replacement of the 
Property insured by new property of the same kind and same capacity, which shall mean its replacement 
cost including freight, dues and customs duties, if any, and erection costs. 
 
The Sum Insured of the Property insured under this section shall include the value of ‘System Software’ 
provided by the manufacturer to operate the system  
 
BASIS OF INDEMNITY – 
 
1. In cases where damage to the Property insured can be repaired, the Company will pay expenses 
necessarily incurred to restore the damaged Property insured to its former state of serviceability plus the 
cost of dismantling and re-erection incurred for the purpose of effecting the repairs as well as ordinary 
freight to and from a repair-shop, customs duties and dues, if any, to the extent such expenses have been 
included in the Sum Insured. If the repairs are executed at a workshop owned by the Insured, the Company 
will pay the cost of materials and wages incurred for the purpose of the repairs plus a reasonable 
percentage to be determined by the Company to cover overhead charges. 
 
No deduction shall be made for depreciation in respect of parts replaced, except those with limited life, but 
the value of any salvage will be taken into account. If the cost of repairs as detailed hereinabove equals or 
exceeds the actual value of the Property insured immediately before the occurrence of the damage, the 
settlement shall be made on the basis provided for in (b) below. 
 
2. In cases where the Property insured is destroyed, the Company will pay the actual value of the 
Property insured immediately before the occurrence of the loss, including costs for ordinary freight, erection 
and customs duties if any, provided such expenses have been included in the Sum Insured, such actual 
value to be calculated by deducting proper depreciation from the replacement value of the Property insured 
. The Company will also pay any normal charges for the dismantling of the Property insured which has been 
destroyed, but the salvage will be taken into account. 
 
Any extra charges incurred for overtime, night-work, work on public holidays, express freight, are covered 
by this Insurance only if especially agreed to in writing. 
 
In the event of the makers' drawings, patterns and core boxes necessary for the execution of a repair not 
being available, the Company shall not be liable for the cost of making any such drawings, patterns and 
core boxes. 
 
The cost of any alterations, improvements or overhauls shall not be recoverable under this policy. 
 
The cost of any provisional repairs will be borne by the Company if such repairs constitute part of the final 
repairs, and do not increase the total repair expenses. 
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3. In cases where the Property insured is subjected to total loss and meanwhile it becomes obsolete, 
all costs necessary to replace the lost or damaged Property insured with a follow-up model (similar type) of 
similar structure/ configuration (of  similar quality) i.e. low, average or high capacity – will be reimbursed.   
 
If the Sum Insured is less than the amount required to be insured as per provision –titled “Sum Insured” 
hereinabove, the Company will pay only in such proportion as the Sum Insured bears to the amount 
required to be insured. Every item if more than one shall be subject to this condition separately. 
 
The Company will make payments only after being satisfied, with necessary bills and documents, that the 
repairs have been effected or replacements have taken place, as the case may be. The Company may, 
however, not insist for bills and documents in case of total loss where the Insured is unable to replace the 
damaged Property insured for reasons beyond their control. In such cases claims can be settled on 
‘Indemnity Basis’. 
 
 
WARRANTY – 
  
It is warranted that the Maintenance Agreement in force at the inception of this policy is maintained during 
the currency of this policy and no variation in the terms of the Agreement shall be made without the written 
consent of the Company being obtained. 
 
For the purpose of this warranty the word ‘Maintenance’ shall mean the following - 
    
i) Safety checks, 
ii) Preventive maintenance 
iii) Rectification of loss or damage or faults arising from normal operation as well as from 
 ageing. 
 
 
SECTION VII - PORTABLE ELECTRONIC EQUIPMENT EXTENSION RIDER 
Attached to and forming part of Business Suraksha Classik Policy No.______________ 
 
This Section shall apply to the Property insured at work or at rest or whilst being used by the authorised 
employee(s) of the Insured on journey to places by train or road or air anywhere within the territorial limits 
mentioned in the Schedule for the purpose of business or profession of the Insured  
 
The liability of the Company for any one item of the Property insured shall not exceed in aggregate in any 
one period of Insurance the Sum Insured set out against such items in the attached Schedule(s) unless the 
Sum Insured under such item is reinstated after occurrence of a claim for balance period. 
 
 

Special Exceptions : 

 

The Company will not pay for - 
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1. the  Excess  stated in the Schedule to  be  borne  by  the Insured in any one occurrence; if more 
than one item of Property insured is  lost  or damaged  in  one occurrence, the Insured shall not,  however,  
be called  upon   to  bear  more  than  the  highest  single  Excess applicable to such  items; 
 
2. loss of or damage to rented or hired equipment for which the  owner  is responsible either by law or 
under a lease and/or maintenance agreement; 
 
3. loss of or damage to hard disk and read-write head whilst in transit except when caused by an 
insured damage to the whole computer 
 
4. loss of or damage to bulbs, valves, tubes,  ribbons,  fuses,  seals,  belts, wires, chains, rubber tyres,  
exchangeable  tools, engraved  cylinders, objects made of glass, porcelain or ceramics,  sieves or  fabrics, 
or any operating media (e.g. lubricating oil,  fuel, chemicals); 
 
5. aesthetic defects, such as scratches on painted, polished or  enamelled surfaces. 
 
6. In respect of the parts mentioned under d) and e) above the Company shall be liable to provide 
compensation in the event that such parts are affected by an indemnifiable loss or damage to the Property 
insured. 
 
7. any unexplained disappearance of the Property insured. 
8. Loss or damage caused by mechanical or electrical derangement/ breakdown of any article unless 
caused by accidental external means. 
 
Special Conditions– 
 
It is a condition of this policy, that all Property insured being in the nature of portable equipment covered 
hereby - 
 
1. shall always be in the custody and control of a designated permanent employee of the Insured and 
kept in locked cupboards/cabinets/safe deposit vaults if circumstances warrant it to be left unattended. 
2. shall never be left unattended in a motor vehicle, aircraft or any other type of conveyance 
3. shall be hand-baggaged by the Insured when traveling by aircraft, but if and when not allowed 
 as hand-baggage,  should be specifically declared to the airline as "valuable cargo". 
 

SECTION VIII – MONEY EXTENSION RIDER 

 

Attached to and forming part of Business Suraksha Classik Policy No.______________ 

 

In the event of loss of Money relating to Business or Profession of the Insured  due to accident or personal 
mishap happening to the Insured during the currency of the Policy, the Company hereby agrees, subject to 
the terms, conditions and exclusions herein contained, endorsed or otherwise expressed hereon, to pay to 
the Insured the amount of loss in the circumstances or situations as set out in the Schedule, provided 
always that the limit of the Company's liability for any one loss shall in no case exceed the amount specified 
against the respective item of the Property insured in the said Schedule. 
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The Company will also pay for cost of replacement or repair of the Insured’s safe or strong room at the 
insured premises in the event of its being damaged by thieves or burglars. 

 

DEFINITIONS: 

 

MONEY: Money: Money shall mean and include Cash, Coins, Bank Draft, Currency Notes(including foreign 
currency), Cheques, Traveller’s Cheque, Postal Order, Money Order, Pay Order, Current Postage Stamp, 
unused Postage and Revenue Stamps, Stock and Share Certificates or other Certificates of a negotiable 
nature, Credit Card Vouchers. 

 
Bank shall mean and include Bank of every description, Post Office and Government Treasury. 

 

BUSINESS / WORKING HOURS : That period of time that the Insured or any Director, Partner or  

Employee of the Insured is on the premises of the business. 

Business hours may be defined as the time mentioned in the corporate guidelines of the Insured 

 

TRANSIT SECURITY WARRANTY 

All transits of Money in excess of Rs.5,00,000 shall be in a  locked briefcase conveyed as far a practicable in 
a motor vehicle accompanied at all times by at least one permanent employee of the Insured. 

 

EXCLUSIONS 

 

The Company shall not be liable in respect of: 

 

1.     Shortage of Money due to error or omission. 

2.     Loss of Money entrusted to any person other than the Insured or a designated permanent  
employee or directors of the Insured. 

3. Loss of Money where the insured or his employee is involved in such loss as a principal or 
accessory, except loss due to fraud or dishonesty of the cash carrying employee of the insured, occurring 
whilst in transit and discovered within 72 hours. 

4.     Loss occurring on the Insured’s premises mentioned in the schedule, after business hours, unless 
the money is in locked safe or strong rooms or properly secured and fixed locker. 

5. Money carried under contract of affreightment and theft of Money from unattended vehicle. 

6. Loss of or Damage to Money in transit by post.  

7. Loss of money collected by authorised employee/s and or directors of the Insured whilst they are in 
transit if such Money has remained in their personal custody for more than 72 hours.  

8.     Loss of Money from safe or strong room following use of the key to the safe or strong room or any 
duplicate thereof belonging to the Insured, unless this has been obtained by threat or by violence. 

9. Loss or damage due to or contributed to by the Insured having caused or suffered anything to be 
done whereby the risk hereby insured against is unnecessarily increased. 

 

SPECIAL CONDITIONS 
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1.     MAINTENANCE OF BOOKS AND KEYS: The Insured shall keep a daily record of the amount of 
cash contained in the safe or strong room and such record shall be deposited in a secure place other than 
the said safe or strong room, and produced as evidence in support of a claim under this policy. The keys of 
the safe or strong room shall not be left on the Insureds’ premises out of business hours unless the 
Insureds’ premises are occupied by the Insured or any other permanent designated employee of the 
Insured in which case such keys if left on the Insureds’ premises shall be deposited in a secure place not in 
the vicinity of the safe or the strong room. 

 

2. ADJUSTMENT OF PREMIUM: This extension provision is applicable only if it is opted by the Insured. 
The premium in so far as it relates to cash-in-transit is to be regulated by the amount of such Money in 
transit during each period of insurance and for this purpose a proper record shall be kept in the books of the 
Insured which the Insured shall at all reasonable times allow the Company to inspect. Within one month 
from expiry of each period of insurance the Insured shall furnish the Company with a correct account of all 
such Money in transit during the period and if the ascertained amount shall differ from the estimated amount 
on which premium has been paid, the difference in premium shall be met by the further proportionate 
payment to the Company or by a refund to the Insured as the case may be, but in no case shall the refund 
be more than fifty percent (50%) of the premium stated in the Schedule and retention of premium shall not 
be less than the minimum of Rs. 250/-.  

 

SECTION IX - BAGGAGE EXTENSION RIDER 
Attached to and forming part of Business Suraksha Classik Policy No.______________ 
 
In the event of loss of or damage to Baggage due to accident or personal mishap suffered by the Insured 
whilst on journey, anywhere in the Territorial Limits specified in the Schedule, the Company will indemnify 
the Insured in respect of such damage up to the actual value of the Baggage at the time of happening of 
damage or loss but not exceeding the Sums(s) stated in the Schedule in any one period of insurance. 
 
Interpretation 
 
Insured person:  Insured person shall mean the Insured or any director or any permanent employee of the 
Insured working at the premises stated in the Schedule. 
 
Journey: Journey shall mean any business trip undertaken in connection with official purpose outside the 
city, town or municipal limit of normal place of work of the Insured. 
 
;Baggage: Baggage shall mean personal goods belonging to the Insured or goods for which  he or she is 
responsible officially and such goods are necessary for the purposes of his journey and are being taken by 
him or her on journey or acquired by him/her during the journey.   
Exclusions 

The Company shall not be liable in respect of 

 

1. The Excess stated in the Schedule to be borne by the Insured in any one occurrence. 

2. Loss of or damage due to cracking, scratching or breakage of lens or glass whether part of any  

         equipment or otherwise or of china, marble, screen and other article of brittle or fragile nature unless    

         such loss or damage arises from accident to vessel, vehicle, train or aircraft by which such Property  
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         insured is conveyed. 

3. Loss of or damage caused by moth, mildew, vermin or any process of cleaning, repairing, dyeing or  

         restoring to which the Property insured is subjected. 

4. Loss of or damage to any electrical and electronic machines, apparatus fixtures or fitting (including  

          wireless sets, computer, radio, television set and tape recorders) arising from over running, excessive  

         pressure, short circuiting, arcing, self heating or leakage of electricity from whatever cause (lightning  

         included). 

5. Loss of or damage caused by mechanical derangement or overwinding of watches and clocks. 

6. Theft from car except from car of fully enclosed saloon type having all doors, windows and other  

         openings securely locked and properly fastened. 

7. Loss of or damage whilst being conveyed by any carrier under contract of affreightment. 

8. Damage to money, securities, manuscripts, deeds, bonds, bills of exchange, promissory notes, stock  

          or share certificates, stamps, business books or documents, jewellery, watches, furs, precious  

          metals, precious stones, gold or silver ornaments or any other valuables including cash, cheque,     

         travel tickets, bank drafts, share certificates and stamps. 

9. Loss or damage to the perishable and consumable goods 

10. ;Loss of articles like fans, umbrellas, sun glasses, sticks in use on the voyage and articles or clothes  

         whilst being worn on the person of the Insured or carried about. 

11. Damage due to confiscation or detainment by the order of any Govt. or any other public authority. 

12. Loss or Damage not reported to local Police where the loss occurred,  within 24 hours of discovery  

         and a written report is obtained from such authority. 

13. Damage or destruction caused by or arising from the leakage, spilling or exploding of liquids, oils or  

         material of like nature or articles of a dangerous or damaging nature. 

 
SECTION X - INFIDELITY/DISHONESTY OF EMPLOYEES EXTENSION RIDER 
Attached to and forming part of Business Suraksha Classik Policy No.______________ 
 

The Company will indemnify the Insured against any direct pecuniary loss sustained by any reason of any 
act of fraud/ dishonesty committed by any Employee of the Insured on or after the date of commencement 
of this policy and during uninterrupted service with the Insured and discovered during the continuance of 
this Policy or within twelve calendar months of the expiration thereof and in the case of death, dismissal or 
retirement of the Employee within the period the aforestated events shall first happen 

Provided Always That: 

 

1. The liability of the Company shall not exceed 

a)    in respect of any Employee of the Insured the amount of guarantee stated against his name or against 
the relevant category of Employee in the Schedule. 

b)    in respect of all claims under this Policy the total amount of guarantee 

 

2. If this Policy shall be continued in force for more than one period of indemnity or if any liability shall 
exist on the part of the Company under this Policy and also under any other policy in respect of fraud or 
dishonesty of the Employee, the liability of the Company hereunder shall not be accumulated or increased 
thereby but the aggregate liability of the Company during any number of periods of indemnity and for any 



 

 
Corporate Office: I Floor, HUL House, HT Parekh Marg, 165-166, Backbay Reclamation, Churchgate, Mumbai 400 020. 

Registered Office: Ramon House, HT Parekh Marg, Backbay Reclamation, Mumbai 400 020. 

UIN: HDE-OT-P14-31-V02-14-15 
 

           20 
 

HDFC ERGO General Insurance Company Limited 

number of acts of fraud or dishonesty committed by the Employee shall not exceed the amount of 
guarantee hereunder or the amount of guarantee under any other such policy as aforesaid whichever is 
greater. 

 

3. The Company shall not be liable to pay more than one claim in respect of the acts of any one of the 
Employees. 

 

4. The loss shall have occurred in connection with occupation and duties of the Employee 

 
Exceptions 

 

1. The Company shall not be liable in respect of losses arising elsewhere than in the Territorial Limits 
stated in the Schedule. 

2. The Company shall not be liable for losses not sustained within a retroactive period not exceeding two 
years from the date of discovery of any such loss(es). It is understood that in such retroactive period the 
insurance was continuously in force and the Company will not be liable to pay any claim in respect of loss 
sustained prior to the inception of the original policy. It is further understood that losses which become 
payable under this clause shall be subject to the terms, conditions, exceptions of the policy in force as on 
the date of discovery. 

 

Definitions  

 

1.    The term "Insured" wherever appearing in this section means any person, partnership firm or any body 
of persons whether incorporated or not with whom the employee who is included in the schedule attached 
hereto has a contract of service. 

2.    The term "Employee" wherever appearing in this policy means any person (other than a  person 
whose employment is of a casual nature and who is employed otherwise than for the  purpose of the 
Insured's trade or business) who has entered into a contract of employment  with the Insured, whether 
such contract of employment is expressed or implied, oral or in writing.  

Special Conditions  
 
1.   On the discovery of any act of default or circumstances which may give rise to a claim,  the Insured 
shall: 

a)    forthwith give written notice to the Issuing Office of the Company . 

b)    immediately take all steps to prevent further loss; 

c)    supply at the request of and free of expense to the Company all such proof, information and other 
evidence (verified by statutory declaration if so required) relating to the claim as the Company may require. 

 

2.    If the Insured is or shall hereafter be guaranteed by any other person, society or company or hold 
other security or insurance against such loss as is hereby guaranteed, the Company shall only be liable to 
bear the loss rateable with such person, society or company or securities or insurance. 

 

3. Any money of the Employee in the hands of Insured and any money which but for the Employee's 
dishonesty would have been due to the Employee from the Insured shall be deducted from the amount 
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otherwise payable under this Policy. Any money recovered after the settlement of any claim shall be the 
property of the Company, not exceeding however the amount paid by the Company. 

 

4.    The Insured shall if and when required by the Company but at the expenses of the Company use all 
diligence in prosecuting any of the Employee(s) to conviction for any act which such Employee shall have 
committed and in consequence of which a claim has been made under such Policy and shall at the 
Company's expense give all information and assistance to enable the Company to sue for and obtain 
reimbursement from any such Employee by reason of whose acts or defaults a claim has been made or 
money which the Company shall have become liable to pay in respect thereof. 

 

5.    Unless the Company be advised by the Insured  and  the Company’s written approval be  obtained the 
Company shall not be liable hereunder in the event of any change in the nature of the  business of the 
Insured or in the duties  and condition of service of the Employee or if remuneration of the Employee be 
reduced or its basis altered or if the precautions stated by  the Insured with regard to accounting be 
not duly followed or if the Insured shall continue to entrust the Employee with money or goods after having 
knowledge of any material fact bearing on the honesty of the Employee. 

 
6.    If any part of the premium or renewal is based on estimates furnished by the Insured, the Insured shall 
keep an accurate record containing all relevant particulars and shall allow the Company to inspect such 
record. The Insured shall within one month after the expiry of each period of insurance furnish such 
information as the Company may require. The premium or renewal  premium shall thereupon be 
adjusted and the difference paid or allowed to the Insured  

 

7. If required by the Company, the agent or representative of the Company shall in case of any loss to 
the Insured be permitted at all reasonable times to examine into the circumstances of such loss and the 
Insured shall on being required to do so by the Company produce all books of accounts, receipts, 
documents relating to or containing entries relating to the loss in his possession and furnish copies of or 
extracts from such of them as may be required by the Company so far as they relate to such claims and will 
in any way assist the Company to ascertain the correctness thereof or the liability of the Company under 
this Policy. 

 

8.    The Company shall be entitled at its own expense and for its own benefit in the name of the Insured 
to prosecute all claims and exercise all right or action available to the Insured against the Employee in 
respect of any act insured against in connection with which it may have made payment under this policy 
and the Insured shall give to the Company all such information and assistance as may be reasonably 
required for maintaining such claims or rights. 

 

9.    For the purpose of identifying Employee in all cases of change of residence or occupation or 
change of name whether by marriage or otherwise due notice thereof in writing shall be given by the 
Insured to the Company.  

 

 
 
 
SECTION XI - PUBLIC LIABILITY EXTENSION RIDER 
Attached to and forming part of Business Suraksha Classik Policy No.------- 
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The  Company will  indemnify the Insured against their legal liability  (other than liability under the Public 
Liability Insurance Act, 1991  or any other Statute based on the doctrine of "No Fault  liability") to pay 
compensation including claimant's costs, fees and expenses anywhere in India, in accordance with Indian 
Law. 
 
INDEMNITY: 
 
The indemnity only applies to claims arising out  of  accidents occurring in the insured premises during the 
period of  insurance first  made  in  writing against the Insured  during  the  policy period  and  the Insured is 
indemnified against all sums subject to limit of indemnity chosen by Insured which the Insured shall become 
legally liable to pay for and/or arising out of Injury and/or  Damage  but only against claims arising out of or 
in connection with  the business specified in the Schedule and not against claims arising out of or in 
connection with:- 
1. Pollution howsoever caused 
2. Any product. 
 
For the purpose of determining the indemnity granted : 

1.  `Injury' means death, bodily injury, illness or disease  of or to any person; 
 
2.  `Damage' means actual and/or physical damage to tangible property; 
 
3.  `Pollution'  means   pollution   or  contamination  of   the atmosphere or of any water, land or other 
tangible property; 
 
4.  `Product' means any tangible property after it has left  the custody or control of the Insured, which has 
been  designed, specified, formulated, manufactured, constructed, installed, sold,  supplied, distributed, 
treated, serviced, altered  or repaired  by or on behalf of the Insured but shall not  mean food  and 
beverages supplied by or on behalf of the  Insured primarily to the Insured's employees as a staff benefit. 
 5.  `Accident' means a fortuitous event or circumstance which is sudden, unexpected and unintentional  
including  resultant continuous, intermittent or repeated exposure arising out of the same fortuitous event or 
circumstance. 
 

Exclusion: 

The Company shall not be liable for  

1.  0.25% of the limit of Indemnity for any one Accident subject to a minimum of Rs.25,000/- . 

 

2.  Any compensation for death of or bodily injury to any member of Insured person's family, partners, 
managerial staff, employees, contractor's employees or damage to property belonging to or in the custody 
of or control of Insured or Insured person's family, partner, director, managerial staff, employees and 
contractor's employees. 

 

3.  Injury or Damage caused by or resulting from anything sold, supplied, installed, erected, repaired, 
altered or treated and/or due to professional advice rendered by the Insured or by any person on behalf of 
the Insured other than food or beverages sold or supplied by the Insured as a service to the employees or 
visitors for consumption in the office through Canteen/outside suppliers. 
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4. Liability arising from use of any motor vehicle or pedal cycle. 

5. Liability assumed by the Insured by agreement and which would not have attached in the absence of 
such agreement. 

 

6. Liability arising out of all personal injuries such as libel, slander, false arrest, wrongful eviction, wrongful 
detention, defamation etc. and mental injury, anguish, or shock resulting therefrom; liability more specifically 
insured elsewhere. 

 

7. Liability for infringement of plans, copy-right, patent, trade  name, trade mark, registered design; 

 

8. Liability arising out of fines, penalties, punitive or exemplary damages or any   other damages resulting 
from the multiplication of compensatory damages. 

 

9. damage to property owned leased or hired or under hire-purchase or on loan to the Insured or 
otherwise in the Insured's care custody or control other than the  

          (a) employees' and visitors' clothing and personal effects. 
          (b) premises tenanted by the Insured to the extent that  the Insured  would be held legally liable in the  

  absence  of any specific agreement. 
 
10. liability more specifically insured elsewhere. 
 
SECTION XII – BUSINESS INTERRUPTION/CONSEQUENTIAL LOSS (FIRE) EXTENSION RIDER 
Attached to and forming part of Business Suraksha Classik Policy No.______________ 
 
Notwithstanding anything contained in the Policy or any of its Endorsements or Riders hereto, it is agreed 
and declared that in consideration of the full agreed premium being paid by the Insured to the Company the 
following Coverage Section is included under the Policy effective the date stated herein. Subject always to 
the terms and provisions including the General Conditions and General Exclusions of the Policy and all 
endorsements thereon. 
 
THAT if any building or other property or any part thereof used by the Insured at the premises for the 
purpose of the Business, be destroyed or damaged by the perils covered under the FIRE POLICY, 
(Destruction or damage so caused being hereinafter termed Damage), and the Business carried on by the 
Insured at the premises be in consequences thereof interrupted or Interfered with, Then the company will 
pay to the insured in respect of each item in the Schedule hereto the amount of loss resulting from such 
interruption or interference in accordance with the Provisions contained therein. 
 
PROVIDED THAT 
 
1. such Damage is caused at any time after payment of the Premium during the period of insurance 
named in the Schedule or of any subsequent period in respect of which the insured shall have paid and the 
company shall have accepted the premium required for the renewal of the policy. 
 
2. at the time of the happening of the Damage there shall be in force a FIRE POLICY covering the 
interest of the Insured in the property at the Premises against such Damage and that payment shall have 
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been made or liability admitted thereunder.  However this Provision shall not apply where payment is not 
made under FIRE POLICY solely due to operation of a provision in a FIRE POLICY excluding liability for 
losses below the specified amount. 
 
3. The liability of the Company shall in no case exceed in respect of each item the sum expressed in 
the said Schedule to be insured thereon or in the whole the total sum insured hereby or such other sum or 
sums may hereafter be substituted thereof by memorandum duly signed by or on behalf of the Company.  
 

CONDITIONS 

 
1. The insurance by this Policy shall cease if: 
 
a) the Business be wound up or be carried on by a Liquidator or Receiver or permanently discontinued 
    or 
b) the Insured’s interest ceases otherwise than by death 
    or 
c) any alteration be made either in the Business or in the Premises or property therein whereby the risk of 
damage is increased, at any time after the commencement of this insurance, unless its continuance be 
admitted by memorandum signed by or on behalf of the Company. 
 
2. Notice shall be given to the Company of alteration in existing blocks, addition of new blocks and/ or 
premises and/ or deletion of existing blocks and/ or premises during the currency of the Policy to enable the 
Company to determine whether the basis rate of the Policy undergoes a change as a result of such 
inclusions/ exclusions and to effect necessary adjustments in the Premium under this Policy. 
 
3. On the happening of any Damage in consequence of which of claim is or may be made under this 
Policy, the Insured shall 
 
a) forthwith give notice thereof to the Company, 
 
b) with due diligence do and concur in doing and permit to be done all things which may be reasonably 
practicable to minimise or check any interruption of or interference with the business or to avoid or diminish 
the loss, 
 
c) not later than thirty days after the expiry of the Period of Indemnity or within such further time as the 
Company may in writing allow, at his own expense deliver to the Company in writing a statement setting 
forth particulars of his claim together with details of all other insurances (if any) covering the Damage or any 
part of it or consequential loss of any kind resulting therefrom, 
 
d) at his own expense produce or procure and give to the Company such books of account and other 
business books, vouchers, invoices, balance sheets and other documents, proofs, information explanation 
and other evidence as may reasonably be required by or on behalf of the Company for the purpose of 
investigating or verifying the claim together with a declaration on oath or in other legal form of the truth of 
the claim and of any matters connected therewith. 
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 No claim under this Policy shall be payable unless the terms of this Condition have been complied with 
and in the event of non-compliance therewith in any respect, any payment on account of the claim already 
made shall be repaid to the Company forthwith. 
 
4. In no case whatsoever shall the Company be liable in respect of any claim under this Policy after the 
expiration of: 
 
a) One year from the end of the Period of Indemnity or if later, 
 
b) Three months from the date on which payment shall have been made or liability admitted by the 
Company covering the Damage giving rise to the said claim, unless the claim is the subject of pending 
action of Arbitration. 
 
5. This policy and the schedule annexed (which forms an integral part of this policy) shall be read together 
as one contract and words and expressions to which specific meanings have been attached in any part of 
this policy or of the Schedule shall bear such specific meanings wherever they may appear. 
 
6. This insurance does not cover any loss resulting from damage occasioned by/or through or in 
consequence directly or indirectly of any of the following occurrences namely: 
 
a) War, invasion, act of foreign enemy, hostilities or Warlike operations (whether war be declared or not), 
Civil war 
b) Mutiny, Civil commotion assuming the proportion of or amounting to a popular rising, military rising, 
insurrection, rebellion, revolution, military or usurped power 
c) In any action suit or other proceeding where the co-alleges that be reason of the provision of this 
condition any loss or damage is not covered by this Insurance, the burden of proving that such loss or 
damage is covered shall be upon the insured. 
 
7. At all times during the Period of Insurance of this Policy, the insurance cover will be maintained to the 
full extent of the respective sum insured in consideration of which, upon the settlement of any loss under 
this Policy, pro-rata premium for the unexpired period from the date of such loss to the expiry of Period of 
Insurance for the amount of such loss shall be payable by Insured to the Company. 
 
 The additional premium referred above shall be deducted from the net claim amount payable under the 
Policy. This continuous cover to the full extent will be available notwithstanding any previous loss for which 
the Company may have paid hereunder and irrespective of the fact whether the additional premium as 
mentioned above has been actually paid or not following such loss. The intention of this Condition is to 
ensure continuity of the cover to the Insured subject only to the right of the Company for deduction from the 
claim amount when settled of pro-rata premium to be calculated from the date of loss till expiry of the Policy. 
 
 Notwithstanding what is stated above, the Sum Insured shall stand reduced by the amount of loss in 
case the Insured, immediately on occurrence of the loss, exercises his option not to reinstate the Sum 
Insured as above. 
 
PERILS SPECIFIED 
 
Destruction or Damage by perils covered under the Coverage Section I (destruction or damage so caused 
being hereinafter termed as Damage) 
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Provided that at the time of the happening of the Damage there shall be in force insurance under Coverage 
Section A covering the interest of the Insured in the property at the premises against such Damage and that 
payment shall have been made or liability admitted thereunder. However this proviso shall not apply where 
payment is not made under the Coverage Section A solely due to operation of a proviso in the Coverage 
Section A excluding liability for losses below a specified amount.  
 
SECTION XIII – WORKMEN’S COMPENSATION EXTENSION RIDER 
 
Attached to and forming part of Business Suraksha Classik Policy No.______________ 
 
Notwithstanding anything contained in the Policy or any of its Endorsements or Riders hereto, it is agreed 
and declared that in consideration of the agreed premium being paid by the Insured to the Company the 
following Coverage Section is included under the Policy effective the date stated herein. Subject to the 
terms and provisions including the General Conditions and General Exclusions of the Policy and all 
endorsements thereon. 
 
Now this policy witnesseth that if at any time during the period of Insurance any employee in the Insured’s 
immediate service shall sustain personal injury by accident or disease arising out of and in the course of his 
employment by the Insured in the Business and if the Insured shall be liable to pay compensation for such 
injury either under: 
 
 the Law(s) set out in the Schedule 
 
 or at 
 
 Common Law 
 
then subject to the terms exceptions and conditions contained herein or endorsed here on the Company will 
indemnify the Insured against all sums for which the Insured shall be so liable and will in addition be 
responsible for all costs and expenses incurred with its consent in defending any claim for such 
compensation. 
 
PROVIDED ALWAYS that in the event of any change in the Law(s) or the substitution of other legislation 
therefore this Policy shall remain in force but the liability of the company shall be limited to such sum as the 
Company would have been liable to pay if the Law(s) had remained unaltered. 
 
EXCEPTION 
 
 The Company shall not be liable under the Policy in respect of : 
 
1. any injury by accident or disease directly attributable to war invasion act of foreign enemy hostilities 
(whether war be declared or not) civil war mutiny insurrection rebellion revolution or military or usurped 
power 
 
2. the Insured’s liability to employees of contractors to the Insured. 
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3. any liability of the insured which attaches by virtue to an agreement but which would not have attached 
in the absence of such agreement 
 
4. any sum which the Insured would have been entitled to recover from any party but for an agreement 
between the Insured and such party. 
 
5. Occupational diseases listed in Part “C” schedule III to WC Amendment Bill 1989, unless specifically 
requested by the Insured and covered by an endorsement to the policy. 
 
6. any damages, loss, cost or expense arising out of any act of terrorism. 
 

For the purpose of this insurance, an act of terrorism means an act, including but not limited to, the use of 
force or violence and/or the threat thereof, of any person or group(s) of persons, whether acting alone or 
on behalf of or in connection with any organisation(s) or government(s), committed for political, religious, 
ideological or similar purposes including the intention to influence any government and/or to put the 
public, or any section of the public, in fear. 

This insurance also excludes any damages, loss, cost or expense arising out of any action in controlling, 
preventing, suppressing or in any way relating to any act of terrorism. 

If Company alleges that, by reason of this exclusion, any damages, loss, cost or expense is not covered 
by this insurance, then the burden of proving the contrary shall be upon the Insured. 

In the event any portion of this exclusion is found to be invalid or unenforceable, the remainder shall 
continue to apply. 
 
JURISDICTION  
 
In case of any claim arising in respect of liability under this policy of insurance the same shall be settled and 
paid in India and the entire claim shall also be deemed to arise in India and further all legal proceedings in 
respect of any such claim shall be instituted in a Competent Court of Law in India only. 
 
All Arbitration proceeding shall be held in India unless otherwise agreed by the Company in writing. 
      
CONDITIONS 
 
1. This Policy and the Schedule shall be read together as one contract and any word or expression to 
which a specific meaning has been attached in any part of this Policy or of the Schedule shall bear such 
specific meaning wherever it may appear. 
 
2. Every notice or communication to be given or made under this Policy shall be delivered in  writing to 
the Company. 
 
3. The Insured shall take reasonable precautions to prevent accidents and disease and shall comply with 
all statutory obligations. 
 
4. In the event of any occurrence which may give rise to a claim under this Policy the Insured shall as 
soon as possible give notice thereof to the Company with full particulars. Every letter claim writ summons 
and process shall be notified or forwarded to the Company immediately on receipt. Notice shall also be 
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given to the company immediately if the Insured shall have knowledge of any impending prosecution 
inquest or fatal enquiry in connection with any such occurrence as aforesaid. 
 
5. No admission offer promise or payment shall be made by or on behalf of the Insured without the 
consent of the Company and the Company shall be entitled if it so desires to take over and conduct in its 
the defence or settlement of any claim or to prosecute in its name for its own benefit any claim for indemnity 
or damages or otherwise and shall have full discretion in the conduct of any proceedings and in the 
settlement of any claim and the Insured shall give all such information and assistance as the Company may 
require. 
 
6. The first premium and all renewal premiums that may be accepted are to be regulated by the amount 
of wages and salaries and other earnings paid by the Insured to employees during each Period of 
Insurance. The name of every employee together with the amount of wages, salary and other earnings shall 
be properly recorded and the Insured shall at all times allow the Company to inspect such records and shall 
supply the Company with a correct account of all such wages salaries and other earnings paid during any 
period of Insurance within one month from expiry date of such Period of Insurance. If the amount so paid 
shall differ from the amount on which premium has been paid the difference in premium shall be met by a 
further proportionate payment to the Company or by a refund by the Company as the case may be. 
 
7. The Company may cancel this Policy by sending seven days notice by registered letter to the Insured 
at his last known address and in such event the premium shall be adjusted in accordance with Condition 6, 
 
8. If any dispute or difference shall arise as to the quantum to be paid under the policy (liability being 
otherwise admitted). Such difference shall independently of all other questions be referred to the decision of 
a sole arbitrator to be appointed in writing by the parties to or if they cannot agree upon a single arbitrator 
within 30 days of any party invoking arbitration the same shall be referred to a panel of three arbitrators 
comprising of two arbitrators one to be appointed by each of the parties to the dispute / difference and the 
third arbitrator to be appointed by such two arbitrators and arbitration shall be conducted under and in 
accordance with the provisions of the Arbitration and Conciliation Act, 1996. 
 
It is clearly agreed and understood that no difference or dispute shall be referred to arbitrator as herein 
before provided, if the Company has disputed or not accepted liability under or in respect of this policy. 
 
 It is hereby expressly stipulated and declared that it shall be a condition precedent to any right if action 
or suit upon this policy that award by such arbitrator / arbitrators of the amount of the loss or damage shall 
be first obtained. 
 
 It is also hereby further expressly agreed and declared that if the Company shall disclaim liability to 
the Insured for any claim hereunder and such claim shall not within 12 calendar months from the date of 
such disclaimer have been made the subject matter of a suit in a court of law, then the claim shall for all 
purposes be deemed to have been abandoned and shall not thereafter be recoverable hereunder. 
 
9. The due observance and fulfillment of the terms, conditions and endorsements of this Policy so far as 
they relate to anything to be done or not to be done by the Insured and the truth of the statements and 
answers in the Proposal shall be conditions precedent to any liability of the Company to make any payment 
under this Policy. 
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10. Any person who has a grievance against the Company, may himself or through his legal heirs make a 
complaint in writing to the Insurance Ombudsman in accordance with the procedure contained in the Indian 
Redressal of Public Grievance Rules, 1998 (Ombudsman Rules). Proviso to Rule 16(2) of the Ombudsman 
Rules, however, limits compensation that may be awarded by the Ombudsman, to the lower of 
compensation necessary to cover the loss or damage suffered by you as a direct consequence of the 
insured peril or Rs. 20 lakhs (Indian Rupees Twenty Lakhs Only) inclusive of ex-gratia and other expenses. 
A copy of the said Rules shall be made available by the Company upon prior written request by the Insured. 
 
 
 
GENERAL EXCLUSIONS APPLICABLE TO ALL SECTIONS 

 

The Company shall not be liable to indemnify under any section of this policy any direct or indirect 
loss/damage or liability or expenses howsoever caused on account of the following unless specifically 
provided in any of the sections: 

 

1.  Liability arising out of violation of any Rules and Regulation of the Govt. or Statutory authorities. 

2.  Loss or damage directly or indirectly, proximately or remotely occasioned by or which arises out of or 
in connection with war, invasion, act of foreign enemy, hostilities or civil war, rebellion, revolution, 
insurrection, warlike operation (whether war be declared or not), usurped power or civil commotion or loss 
or pillage in connection therein or confiscation or detention by the order of any Government or public 
authority. 

3. loss, damage, cost or expense of whatsoever nature directly or indirectly caused by, resulting from or 
in connection with any act of terrorism regardless of any other cause or event contributing concurrently or in 
any other sequence to the loss. 
 
 For the purpose of this exclusion an act of terrorism means an act, including but not limited to the use 
of force or violence and /or the threat thereof, of any person or group(s) of persons whether acting alone or 
on behalf of or in connection with any organisation(s) or government(s) committed for political, religious, 
ideological or similar purpose including the intention to influence any government and/or to put the public, or 
any section of the public in fear.  (A uniform definition of terrorism is used throughout this document) 

 

 In any action, suit or other proceedings where the Company alleges that by reason of provisions 
hereof, any loss or damage is not covered by this insurance, the burden of proving that such loss or 
damage is covered shall be upon the Insured. 

4. Loss or damage arising due to delay/improper packaging. 

5. Any loss or damage to any property whatsoever or any loss or expense whatsoever resulting or 
 arising therefrom or any consequential loss and any legal liability of whatsoever nature directly  or 
indirectly, caused by or contributed to by, or arising from ionizing radiation or contamination  by 
radioactivity from any source whatsoever. 

6. Any accident, loss, destruction, damage or legal liability directly or indirectly caused by or 
 contributed to by or arising from nuclear weapons material. 

7. Liability arising due to martial law or state of seize or any of the event or cause which 
 determines the proclamation or maintenance of martial law or state of seize  

8. Loss or damage wear and tear, depreciation, gradual deterioration/ development of flaws, 
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 atmospheric or climatic condition. 

9. Loss or damage caused by or arising out of willful act/gross negligence of the insured. 

10. Loss of or damage to any Property insured under this Policy in the event of non-cooperation, 
misrepresentation, misdescription or non-disclosure in any material particular or if a claim be fraudulent or 
any fraudulent means or devices be used by the Insured or any one acting on his behalf to obtain any 
benefit under this Policy. 

 
CONDITIONS APPLICABLE TO ALL SECTIONS 

The Policy and Schedule shall be read together as one contract and any word or expression to which a 
specific meaning has been attached in any part or this Policy or the Schedule shall bear such specific 
meaning wherever it may appear. 

 

1. The Insured shall take all reasonable steps to safeguard the Property insured against any loss or 
damage. The Insured shall exercise reasonable care that only competent employees are employed and 
shall take all reasonable steps to prevent all accidents and shall comply with all statutory or other 
regulations. 

 

2.  The Company shall have free access to inspect any Property insured and the books of accounts of the 
Insured. If at any time any event shall occur materially affecting the risks insured hereunder the Insured 
shall give notice in writing to the Company immediately, 

 

3.  In the event of any occurrence which may give rise to a claim for indemnity under the Policy the Insured 
shall give notice thereof to the Company in writing. Every letter, claim, summons and legal process 
pertaining to the coverage offered under this Policy and the Property insured covered hereunder shall be 
notified or forwarded to the Company immediately. 

 Notice shall also be given to the Company immediately after the Insured shall have knowledge of any 
impending prosecution, inquest or enquiry in connection with any such occurrence as aforesaid.   

 

4.  The Insured shall not admit any liability or make payment of or negotiate any sum without the consent 
in writing of the Company. The Company shall be entitled if it so desires to take over and conduct in the 
name of the Insured the defense or settlement of any claim or to prosecute in the name of the Insured at its 
own expense and for its own benefit any claim in the name of Insured for its own benefit in pursuance of 
any remedies to which the Company shall be or would became entitled or subrogated upon its indemnifying 
the Insured and shall have full discretion in the conduct of any proceedings and in the settlement of any 
claim and the Insured shall give all such information and assistance as the Company may require. 

 

5.  The Company may after admission of liability pay to the Insured/third party the maximum indemnity 
amount on receiving the documentary evidence and thereafter the Company shall not be under further 
liability in respect of such occurrence except for the payment of costs and expenses of litigation incurred 
prior to the date of payment. 

 

6.  In the event of a claim, if there exists any other policy in favour of the Insured for the same subject 
matter of insurance, the Company shall not pay more than its rateable proportion of such claim.  
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7.   The Policy may be cancelled at any time by giving 15 days notice by means of registered letter from 
the Company to the Insured's last known address and in such event the Company will refund prorata 
premium for the unexpired period of the Policy.  

 

In case of misrepresentation, fraud, non-disclosure of material fact or non-cooperation by the Insured, the 
Insurer reserves the right to cancel the Policy and is not obliged to refund the premium already paid under 
the policy. 

 

The Policy may also be cancelled by the Insured by giving 15 days notice in writing to the Company in 
which event the Company shall cancel the Policy and refund the premium at short period scale subject to 
'No Claim' under the Policy during the period of insurance. 

 

SHORT PERIOD SCALE 

PERIOD OF RISK  PREMIUM TO BE RETAINED 

Upto to one month                25% of annual premium 

Upto to three months              30% of annual premium 

Upto to six months                75% of annual premium 

Exceeding six months                     100% 

 

8.  If any dispute or difference shall arise as to the quantum to be paid under the Policy (liability being 
otherwise admitted) such difference shall independently of all other questions be referred to the decision of 
an arbitrator to be appointed in writing by the parties to or if they cannot agree upon a single arbitrator 
within 30 days of any party invoking arbitration the same shall be referred to the panel of three arbitrators, 
comprising of two arbitrators, one to be appointed by each of the parties to the dispute/difference and the 
third arbitrator to be appointed by such two arbitrators and arbitration shall be conducted under in 
accordance with the provisions of the Arbitration and Conciliation Act,1996 (with amendments, 
modifications and statutory re-enactments, if any, being applicable) 
 
It is clearly agreed and understood that no difference or dispute shall be referable to arbitration as herein 
before provided, if the Company has disputed or not accepted liability under or in respect of this policy. 
It is hereby expressly stipulated and declared that it shall be a condition precedent to any right of action or 
suit upon this Policy that award by such arbitrator/arbitrators of the amount of the loss or damage shall be 
first obtained. 
 

It is also further expressly agreed and declared that if the Company shall disclaim liability to the Insured for 
any claim hereunder and such claim shall not within 12 calendar months from the date of such disclaimer 
have been made the subject matter of a suit in the court of law, then the claim shall for all purposes be 
deemed to have been abandoned and shall not thereafter be recoverable hereunder. 

 

9.  The Company shall not be liable to make any payment under this Policy in respect of any claim if such 
claim shall be in any manner fraudulent or supported by any statement or device whether by the Insured or 
by any person on behalf of the Insured if the insurance have been continued in consequence of any 
material mis-statement or non-disclosure of any material information by or on behalf of the Insured. 
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10.  It is also hereby further expressly agreed and declared that if the Company shall disclaim liability to the 
Insured for any claim hereunder and such claim shall not within 12 calendar months from the date of such 
disclaimer have been made the subject matter of a suit in a court of law then the claim shall for all purposes 
be deemed to have been abandoned and shall not thereafter be recoverable hereunder. 

 

11.  No claim shall be payable under this Policy unless the cause of action arises in India and the liability to 
pay claim established against the Insured in any Indian court. It is further agreed and understood that only 
Indian Law shall be applicable to any such action however, in case the liability is otherwise clear on the 
basis of evidence produced by the Insured, the Company may entertain the claim without reference to a 
court of law. 

 

12.  The Company shall be entitled in the name of the Insured to have absolute conduct and control of all 
or any proceedings that it considers necessary for the purpose of tracing and recovering any Property 
insured lost or of securing reimbursement in respect of  Property insured lost and the Insured shall at the 
Company's expense furnish all such assistance as may reasonably be required by the Company in 
connection with such proceedings and in the event of any or all of the Property insured being recovered, it 
shall be imperative upon the Insured to refund to the Company such a proportion of the sum allowed by way 
of compensation as the amount recovered bears to the total amount of Property insured lost. 

 

13. The Proposer understands that if a proposal has been completed for this insurance, then the statements 
and all particulars provided in such proposal, and any attachments thereto, are material to the insurance 
company’s decision to provide this insurance. The applicant further understands that the insurance 
company will, in its sole discretion, issue this Policy in reliance upon the truth of such statements and 
particulars. 

 

THIS POLICY SHALL BE VOIDABLE AT THE OPTION OF THE COMPANY IN THE EVENT OF MIS-
REPRESENTATION, MIS-DESCRIPTION OR NON-DISCLOSURE OF ANY MATERIAL PARTICULAR BY 
THE INSURED.  ANY PERSON WHO, KNOWINGLY AND WITH INTENT TO DEFRAUD THE 
INSURANCE COMPANY OR OTHER PERSONS, FILES A PROPOSAL FOR INSURANCE CONTAINING 
ANY FALSE INFORMATION, OR CONCEALS FOR THE PURPOSE OF MISLEADING, INFORMATION 
CONCERNING ANY FACT MATERIAL THERETO, COMMITS A FRAUDULENT INSURANCE ACT 
WHICH WILL RENDER THE POLICY VOIDABLE AT THE INSURANCE COMPANY’S SOLE DISCRETION 
AND RESULT IN A DENIAL OF INSURANCE BENEFITS. 
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IF A CLAIM IS IN ANY RESPECT FRAUDULENT, OR IF ANY FRAUDULENT OR FALSE PLAN, 

SPECIFICATION, ESTIMATE, DEED, BOOK, ACCOUNT ENTRY, VOUCHER, INVOICE OR OTHER 

DOCUMENT, PROOF OR EXPLANATION IS PRODUCED, OR ANY FRAUDULENT MEANS OR 

DEVICES ARE USED BY THE INSURED, POLICYHOLDER, BENEFICIARY, CLAIMANT OR BY ANYONE 

ACTING ON THEIR BEHALF TO OBTAIN ANY BENEFIT UNDER THIS POLICY, OR IF ANY FALSE 

STATUTORY DECLARATION IS MADE OR USED IN SUPPORT THEREOF, OR IF LOSS IS 

OCCASIONED BY OR THROUGH THE PROCUREMENT OR WITH THE KNOWLEDGE OR 

CONNIVANCE OF THE INSURED, POLICYHOLDER, BENEFICIARY, CLAIMANT OR OTHER PERSON, 

THEN ALL BENEFITS UNDER THIS POLICY ARE FORFEITED. 

 

14.  The Company shall be entitled to take over and conduct in the name of Insured the defense or 
settlement of any claim in the name of Insured for its own benefit in pursuance of any remedies to which the 
Company shall be or would become entitled or subrogated upon its indemnifying the Insured. The Company 
shall have full discretion in conduct of any proceedings and in settlement of any claim and the Insured shall 
give all such assistance and information as the Company may require. 

 

15.  The claim will be paid for the occurrences specified in each Section within the Policy period only. 

 

16.    Average: If the property hereby insured shall at the time of any loss or damage be collectively of 
greater value than the Sum Insured thereon then the Insured shall be considered as being his own insurer 
for the difference and shall bear a rateable proportion of the loss or damage accordingly. Every item if more 
than one of the Policy shall be separately subject to this Condition. 

 

17. Cover under this policy shall cease to attach: 

a) if the Insured shall cause or suffer any material alteration to be made in the premises or anything to  
 be done whereby the risk is increased; 
b) to any property the interest of the Insured in which shall pass from the Insured otherwise than by will  
 or operation of law; 
 
unless, in every case, the consent of the Company to the continuance of the insurance thereon is obtained 
and signified on the policy. 

 

18. The Company shall not be bound to accept renewal of this policy or give notice that such is due. 
 
19. Any person who has a grievance against the Company, may himself or through his legal heirs make a 
complaint in writing to the Insurance Ombudsman in accordance with the procedure contained in The 
Redressal of Public Grievance Rules, 1998 (Ombudsman Rules). Proviso to Rule 16(2) of the Ombudsman 
Rules however, limits compensation that may be awarded by the Ombudsman, to the lower of 
compensation necessary to cover the loss suffered by the insured as a direct consequence of the insured 
peril or  Rs. 20 lakhs Rupees Twenty Lakhs Only) inclusive of ex-gratia and other expenses. A copy of the 
said Rules shall be made available by the Company upon prior written request by the Insured. 
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Grievance Redressal Procedure 
 

If you have a grievance that you wish us to redress, you may contact us with the details of your grievance 
through: 
 

• Call Centre ( Toll free helpline )  
1800 2 700 700 (accessible from any Mobile and Landline within India) 
1800 226 226 (accessible from any MTNL and BSNL Lines) 
 

• Emails – grievance@hdfcergo.com 

• Designated Grievance Officer in each branch. 

• Company Website – www.hdfcergo.com 

• Fax  : 022 - 66383699 

• Courier :  Any of our Branch office or corporate office 
 
You may also approach the Complaint & Grievance (C&G) Cell at any of our branches with the details of 
your grievance during our working hours from Monday to Friday. 
 
If you are not satisfied with our redressal of your grievance through one of the above methods, you may 
contact our Head of Customer Service at  
 
The Complaint & Grievance Cell , 
HDFC ERGO General Insurance Company Ltd. 
6th Floor, Leela Business Park, 
Andheri Kurla Road, 
Andheri, Mumbai – 400059 
 
In case you are not satisfied with the response / resolution given / offered by the C&G cell, then you can 
write to the Principal Grievance Officer of the Company at the following address  
 
To the Principal Grievance Officer  
HDFC ERGO General Insurance Company Limited 
6

th
 floor, Leela Business Park. 

Andheri Kurla Road, 
Andheri (E), Mumbai – 400059 
           e-mail: principalgrievanceofficer@hdfcergo.com 
 
You may also approach the nearest Insurance Ombudsman for resolution of your grievance. The contact 
details of Ombudsman offices are mentioned below if your grievance pertains to:  
 

• Insurance claim that has been rejected or dispute of a claim on legal construction of the policy  

• Delay in settlement of claim  

• Dispute with regard to premium  

• Non-receipt of your insurance document  
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Ombudsman Offices 

 Jurisdiction  Office Address 

 Delhi, Rajasthan 
2/2 A, 1

st
 Floor, Universal Insurance Bldg., Asaf Ali Road, NEW 

DELHI – 110 002 

West Bengal, Bihar 29, N. S. Road, 3rd Fl., North British Bldg. KOLKATA -700 001. 

Maharashtra 
3rd Flr., Jeevan Seva Annexe, S.V. Road, Santa Cruz (W), 
MUMBAI - 400 054 

Tamil Nadu, Pondicherry 
Fatima Akhtar Court, 4th Flr., 453(old 312 ), Anna Salai, 
Teynampet, CHENNAI -600 018 

Andhra Pradesh 
6-2-46, 1

st
 Floor, Moin Court, LaneOpp.SaleemFunctionPalace A. 

C. Guards, Lakdi-Ka-pool, HYDERABAD - 500 004. 

Gujarat 
2

nd
 Flr., Ambica House, Nr.C.U. Shah College, 5, Navyug Colony, 

Ashram Road, AHMEDABAD - 380 014 

Kerala, Karnataka 
2

nd
 Flr., CC 27/ 2603, PulinatBuilding, Opp. Cochin Shipyard, M.G. 

Road, ERNAKULAM – 682 015 

North-Eastern States Aquarius, Bhaskar Nagar, R.G. Baruah Rd. GUWAHATI - 781 021 

Uttar Pradesh 
Jeevan Bhawan, Phase 2, 6

th
 Floor, Nawal Kishore Rd., Hazartganj, 

LUCKNOW - 226 001 

Madhya Pradesh 
1

st
 Floor, 117, Zone-II, (Above D.M. Motors Pvt. Ltd.) Maharana 

Pratap Nagar, BHOPAL - 462 011 

Punjab, Haryana, 
Himachal Pradesh, Jammu 
& Kashmir, Chandigarh 

S.C.O. No. 101,102 & 103, 2nd Floor, BatraBuilding, Sector 17-D, 
CHANDIGARH - 160 017 

Orissa 62, Forest Park, BHUBANESWAR - 751 009 

 
 
 
STATUTORY NOTICE:  “INSURANCE IS THE SUBJECT MATTER OF THE SOLICITATION” 
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